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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH OF THE NATIONAL

COMPANY LAW TRIBUNAL ON 08.11.2017
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C.P.No0.145/ALD/2017, CA No.129/ALD/2017

Sri Anil Kumar, PCS for the applicant company.

The present case is field as a second stage motion petition for sanctioning of the
Proposed Company Scheme. It is also informed that the First Stage Motion Company
Petition No. 129/2017 has been allowed by this Tribunal by order dated 5.10.2017 and
pursuant thereto the present Company Petition No. 145/2017 now is filed before this
Bench of N.C.L.T.

Having heard the submission of the PCS representing the Company and also
proxy for the O.L. We are of the view, that company be directed to issue a fresh notice
to the Central Govt. by serving a copy of the Proposed Company Scheme as well as to
effect a paper publication in English Newspaper i.e. ‘Statesman’ and in Hindi
Newspaper i.e. ‘Bir Arjun’ Noida addition to invite the response from the public
concern and objection, if any, in Proposed Company Scheme. i Ta
Meanwhile, the Central Govt. through office of the R.D. and O.L. is liberty to file
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its representation/ affidavit fremrthe report by prescribing minimum 30 days to the

parties concern.

The matter be listed on 20" December, 2017.
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Date: 08/11/2017 H.P. Chaturvedi, Member(Judicial) ———

Typed by
Jyoti



